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0nL.873, 874, 875 of 1993
Le.93G, ©3%2, 948 of 1993
0A.1250 end 15?9 of 1993

‘ Dt.of docision:5-11-'94
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1. T, arinivest neo
2. e Honumentha ifeo
3. kiR, Paresuram
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LA.874/93 =
CA.575/93 |

0A.930/93

(A .932/93

6. Y. subbanarasaian . UA,948/93

7. Y. Remekrishna Rao - ULA.1250/93 and

B. Ww. uviurris - (R,1579/93
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‘-1. Union of Indiz, Rep.by

secr:!ary to novt. of Indie,
Min. of Co:sunication
New veihi.

2, ihe (Chairmen, ,

Telecum, Commission Deptt.

of Telacomuunications , :
sanchar Bhavan, New Dalhi. '

3., Pstt. Lirsctor bensrel (75
Mn. of Compunications

‘Deptt. of Telecommunicetions

genchar Bhevan, New belhi. ' : —

4, Chief fQenersl (tanez2r,
Telacommunications, A~ Lircle,

Lommon respondents
Hydarebad. i |

*eti{m all tno Uhs.

‘Counsel forths Applicants in | V. Venketeswar® Rao,

all tha ahova fA3 Advpcate .

Coungel for the Hespondents . V; Raghava #eddy, aSC
in 8ll ths abova (AS for Lantral Governaent,

CUR&M

HON. Justice Sri V. weelsdri fiao, Vice Chairmen
HON. Sri R. Rengarajen, Member (Admn.)

Oas 873/93, 874/93, 875/93, 930,/91,
932/93, 948/93, 1250/93 end 1575(83

| Ab Pui HON'BLE JUST1Ce SHRI V¥, NEELADRI RAO,
' VILE - cHAIaAAN

hesrd Shri V. venketeswer: Rao, learned Cowneal for
the #,,iicent and also Shri N.V, Regheve Recdy, learned
stancing counsel for ‘the Respondents.
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2. As the same point hes srisen for consid:vation, that
can bz conveniently disposed c¢f by 2 comwon ordare.
3, N1l these applicants joinsd service asTel<graphists

end’ then prowoted as Traffic Supervisor which was All Tndia
séniorify unit till 1979, Grade of Traffic Sup rvisur wes
mac - circle unit frow 1979, Thus those who were working

as Tro111c JUpSIVlSGIS by 1579 were re-uirsd to meke options
for ellccation to the verious circle uni+s and accordingly
thay‘wara allottec to circla unite.

4, . fven before the graca of Traffic supsrvisor was medse
circle uni*, shri Suleswsis Singh and Shri P. Panjiaras and
shri L.3.S%hauw wRre proroted @s o¥ls Sroup H on ad hoc basise
hllegetion fur theot epplicenils that thay were not offered
sd hoc prometion by the dates of uromction of Sri 3eleswere
Singh shri . Penjierz snd Shri L.S.5hcw as 51T Group 8 on
&ed hoc bessig was not denisd. . ’

5. | The post af Trafflc Sup ivisor wes re~dzsignated
;§“A5T1 Gpuﬁp C with effect from 1384, FPwvenus for promotion
from Traflic 'suparvisor A3711 Group C is te STI Group € mhich‘is
A1l Ingia seniority unitzfrom the thining. tven after
Traffic buperUivur/nth Group C was mads circle unit, sll
the officurs in tne said cadre in all t.2 units of 211 the
circles who are elit¢ ols may voluntesr for consideration for
przmotion to th% g:ads of STI

6. - While the asplicente in LA.1250/93 & 1579/93 were
regulsrly promotad as STI Group B even Jrior +o the déta aof
the reguler promotian of their junior Shri P. Panjiara, other
appliéants here in whre r9gulafly promoted aa STI G;oup B
garlier tu the date of regilar aromot ion ef thaifjjﬁnior
shri Gsleswgra Singt as 5Tl Grouvs 2.

Te : 'hu allegotlnns for the applicants1n Upr,1250/93 end

COﬂtd;ognooooaa/‘
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UAR,1578/92 thit their pay wes more equel tc the pay of Shri
Fan jiara in the gadre of Traftic dupérviaur, anc tha pe&y of
thse Gthér‘applicantsharein was more/equal to the pay of Sihri
Baleswﬁra 5ingh in the cadrs L Traffic Supervisor wers not
daqiad; fthus it is €& cuse where the pay of the respac+tive

appilvents wey #ithar wore oI syudi to *he pay of their resg-

‘pective junior Shri Belegswsre Singh/53hri Henjiasra on the cedrex

of Traffic Supervisui ancd thus poy in ths cedrz of 5371 Group B
is lesc thon tbs pey of thedr iesp2ctive junier Shri Oaleswars
vingh/ P Penjiare os on the date of regular promg*ion of +he

[

tot+tur 4+ +ho Fircd mf STi Freanon 1L firi anmmaly Mae ariesn

as Shri Szlugwerae Sing /Shri Peb jiare were prosc+ed as 57
aroug tion ad torc bosis ond their periocd of Service aé 377
Group © whan 4h2y worked on ad hoc basis in thet cadré Wzs
Belong taken into aonalderetion for tixinc their ‘pasy &n thelr
roguler promotion as oT1 Group S..

B it ig *rue +hgt by the date of prowutlon of theas

eupiicents e 374 U owup ¢ %iedir respvctive juniors were not

~4y

.

in ths s:zme circle whii. tney weiewurking in the grude o

o

Traffic *upervisor/PsTi Srows G, Lut 2t is & cass where Shii
belaswere uingiv and Snhrd Fanjiara werd prometsd on ad hoc basis
te 5TI Grous b even before the grede of Traffic Suposviuor wog
méde éircla unit. Thus it is & case where the applicants

wers not offered promotion to ST Group © when i+ was offersd

on éo Hoc Szsists Shri Laleswers Singh and to 5bhri Panjisra.
Ther te¢ gques®ion of danial of the offer of prewotion when it

wes onh ad hoc besis on the part of the applicants does not
arisn. The question &s to whether +he benefit of stepoingup

has to be éiusn to = senior if +the ad hoc promotion was given to

junior after the lower post wes made circle unit does not arise
L R e T

for censiderstion for disposal of {ssa CAs end hence we do not
-1 ’ ‘

' -
deal wi‘ - the ssme for disposel of these ULhs,

anfdnoltbooétﬂs/;' .
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9. ﬁe‘held in UGA 974/93 &\UF 1W01/7° that if steppinginp
is not gbing to be allowsd in the circums*ances referrac +c
ercin which are similar in *he {fg 974/93 & 1001/9%, the seme
will be violetive of article 14 of fhe constitigdon of india.
Fer *he reasons statedtharsin, wé Hold th =4 +ha_agplicants

in wh 1250/93 & 1579/5. have to be given thepay saual %o the

ksy of uhri rznjlare as on tne dets of his regular promotion

te 5T Group © on notional basis. (thsr applicents her=in have
to 52 oylven the puy euual o the pdy of Shri Balessara Singh

o on the deote uf hig reg lar prometion to STI Group & on

q_of‘i'ii:hal basis. e held in UBs 974/93 & 10U1/93 that +he

“epplicants hersin sheouldhbe given the monetar hanefit fraom 3

Cyewon s priur b the dute ¢f filiny of *hu rospactive OGN, Fpr

the pvascns stetod +hearsin, we Tind thuat the apoliconts h-rein

sisu heve v b glven the monetery hemefit fron 3 yesrs prior

t0 the cete of filing of the roapective LN,

£

140 .. CTheae Uiy eid clzpesed of accorcdingly. No costs,
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Uepte 08 - 02 - 1994,
Cuurt ULfticer

Central Administrative

ir ibuna)l Hydersbad cench
Hy derabad,

1. Ths ovecretary to Govt.of India.,
finistr; of Communicetizns, nion of Indie, Naw Delhi,

2. Tha Lhgirman, Telecom Yonnission, Dept.of Telecommunications,
wantCner =havan, N3e dalhi, ‘

T, Ths foasistent Dirsctor Ganmsrsl (TY) “inistry of Cemrunications,
+92t, of Telecomwunications, Govt., of India, danchzr “haven, ND.

4. Tha Crisf Gensral fanager, Telacanmunications,
fJp.Cirele, dyderabad - 500 001.

5. Lne copy to #r. V., Venkataswsr Reo, Advocst2, CAT, Hy-.

6. Une cooy *to tr. N.Y.Ragnava Teddy, fddl.CGSC. TAT, Hyd.

7. Lns Copy to Liwrary, wAT, Hyd. :

8- WLnw Lpare Copy.

// True copy //




